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't'HE M,,\NIPtIR Rt(;tt',t ',t'O IltrSINI'SS ANl) INVt.S',r'rvrFrN'r'

1A('Il.tTAt't()N l]ll.l.. 2026

tlll.l.

Itt ltxn'idt f(D'o lru.\l-hu.\e(1. tirnc-l'xnnLl utttl risk-culihi ctl rcgultttor.r'

/iuntcru'k to enuhle illiotl ,\null untl Jlctlium [.,1](rprises untl r ht'r

aligihlc cntcrprisas lo cslultli:;h utxl ttpcrula btr.tinc.;.s in lht'iilult'tt/
.\lunilnrr thntugh .;cl/-c't:t li/iL'dlion. dttntttl ul4tntruls. tttr.r'.sttttr'ttt

/ittililution. in,\lilttlionul d('( otrntultilil.t und lit.\l-lruLk rrtcclutti.strt.s. tutl
fot' tutlcr.\ L'onneLla(l lhan:xilh or intidcl ttl thcrclrt.

Bl: it enactcd by thc [,egislature ol'the State of Manipur in thc Screntl-
scrcnth \tar olthe Republic ol'lndia as lirllovls:

CHAPTI]R I

Preliminarl

l. (l) 'l'his Act nray bc callcd thc Manipur Right to []trsincss and

In\ cstnrcrlt I-acilitation Act. 1016.

(2) It shall cxtend to thc rvhole of thc Stale ol'lvlanipur.

(3) lt shall come into fbrce liom thc date ol'its publication in the Ofllcial
( iu,/cl te.

2. In tl.ris r\ct. unlcss thc c()ntcxt othcr$isc rcquires.-

(a) "Act" lllcans thc Manipur Righl to [Jusincss and Invcstmeltt l]acilitatiorr

Act. 2026:

llill No. lt of 2026
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(b) "('ombincd (lcrtillcale" rncans a consolidalcd approval ccrtillcatc
issued through the l)ortal once all the rcgular approvals/ NoCs are

obtainctl:

(c) "l)cenrcd Alrproval" nreans appro\tl deentcd granted upon

crpilr ol' prcselihcrl tirnclirtcs:

(d) "l)istrict Pro.iect lllanagcrrent ('cll (DPlt{C[' nrcans the Cell ttr

[.re cons(itutecl untler scction 7(]):

(c) "[)istrict [-evcl Conrmittec (l)t-C)" n]cans a Ctrnl611,".

constitutcd urrdcl scction (r:

(1) "l:nterprisc" includes uricro. sntall. mcdiunt. large and mega

industrial or sen ice units:

(g) "t:xecutir e ('ommittec ([.,C)" nreans a Contntittcc constitutcd

undel scction 5:

(h) "Fast ll'ack l)ro.iect" nrcans a pro.ject dcclared under section l7:

(i) "lfiling ol'Intent" or "1"()1" mcarrs electronic Iilitrg undcr scction

I .l:

(j) "ln-l'rinciple Approval Certillcate (ll)ncl)" trcans approval

grantcd under scction l5:

(k) "Manipur Invcstment liacilitatiorr Ccll (MIIrCf'nreans the ccll

constitutcd untlcl section 7:

(l) "N,lauipLrr Statc Inliastructure I)cvelopmerrt Agency (MStDA)"
rrreans thc Agencv constitutcd Lrncler scction 8l

(nr) "l{isk ('atcgorl'" means classillcation uudcr Schcdule Il

(n) "State ln\cstnrcnt Promotion ('ouncil (SIPC)" rneans a Council

constituted unclcr section ,l: and

(o) "tlnillcd Busincss Facilitation l)odal" is ths nanre oflhe ponal to

bc dcrcklpecl undcr scction 3.

(.HAPTI'II II

INS'I'ITI]'I'IONAI- ANI) I)ECEN'TRALISED I NVESI-M ENT
FA(]I LITA'I'ION FITAMEWORK

.1. (I) lhe Statc Govcnlrnent shall cstahlish a digital porlal integratcd

uith National Singlc \\'inclori Portal lbr all approvals. rer.:istratiorrs.

clcaranccs and scn iccs rclating to establishnrcnt and opcraticn o l'lVlicro.

Small. Mecliunr. Large arrd Mcga Entcrptiscs.

(1)All l)epartrnents shall intcgrate thcir scrriccs rvilh thc Portal.

{. (l) lhe Statc (iovernnrent b1 notilication in thc- Ollicial Gazette shall

conslitutc a State In\cstnrcnt Pronrolion ('ouncil (Sll'Cl) under thc

cliairpe rsonship olthe ('hiel'Ministcr r.lith suclr othcr rrcmbers as rlav
be prcscrihed thcrein.



(2) The SIPC shall issuc policl dircctions including relirnns and

clelegation- approve l-irlge and Mcga proiects. and designate Priolitl
scctors and F'ast l'rack Ploiccts as spccilicd in Schedule ll.

(3) lt mav make such Rules and Reguiations under this Act. as it nrav

consider necessary and proper to transact business.

(4) It shall consider alI High-Risk l)rojects irrespective ofthe in\ cstmcnt

size ofthe project as specifled in Schedule I and Il.

(5) It shall consicier pro.iects under Public Private Parrnership (PPP)

model.

(6) It shall monitor compliance. risk classificatior,. inspection relbrm

and grievance redressal.

(7) tt shall ensure inter-departmental coordination and time-bound

approvals.

(ti) It shall nreet within l5 working days o1'receipt ol Plo.icct proposal

liom EC and whenever decmcd necessary.

5. ( 1 ) 'f he State Government shall. by notification in the Olficial
(lazettc. constitute an Iixecutirc ('onttttittec 1tr(') chaircd hy the C'hiel'

Secretary. Governmen! of Manipur u'ith such otlter members as

prescribed thcrein.

(2) EC shall consider and approve medium investmcnt projects falling

under low and medium risk category as specitied in Schedule I and I[.

(3) Mcdiuni investment pro.lects under high-risk category shall be

examined by EC and recommended accordingly to SIPC lbr
consideration. Also, Micro and small investment projects under high-

risk category as recommended by DLC shall be tbrwarded to SII'C

through EC for consideration.

(:1) For pro.iects approved by SIPC alld EC, in both the cascs. [rf'shall

be the llnal authority to grant Combined Ceftillcates and approvals.

(5) tt shall mect within l5 u'orking days ofrcceipt of Pro.iect proposal

Iiorn MIF(I or DLC and whcncver deemed neccssarl.

(6) tlrc approval so granled shall be binding on all dcpartments or

authorities concerned ar.rd such depadtnents or authoritics shall issuc the

required cleatances, approvals and permissions within the stipulated

tinre and subject to compliatrce by the entrepreneur with the provisions

ol' the applicablc Acts, I{ules. Rcgulations and conditions maclc

thereunder.

6. (l) Ihe State Government shall. by notification in the Ofllcial

Gazette. constitutc a District l.evel C]onrmittee (DI-C) under f)eput1'

Commissioner of the District with such other menrbers as prescribed

therein in each district.

Executive

Conrrnittee
(EC).

District
Lcvel

Conrrnitlee
(r)LC).
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(2) l'he l)l-C shall examine arld approve low risk Micro and Small

iuvestlr.rent pro jecls wilhin delegated limits undel Schcdule I and II.

(-:) Micro and small investment projects under high-risk category shall

be exanrined b1' DLC and recommended accordingly to EC for placing

it befbrc SIPC lbr consideratior.r.

(.1) It shall meet within l5 working days of receipt of Project proposal

fiom MIFC and whenever deemed necessary.

(5) lhe DLC shall bc thc final authority in granting Combined

Certillcates and approvals within delegated limits.

(6) The approval so granted shall be binding on all departments or
a horilies concerned and such departments or authorities shall issue the

rcquired clearances. approvals and pemrissions u,ithin the stipulated

time and sub.iect kr compliance bl the entrepreneur with the provisions

of thc applicable Acts. Rules. Regulations and conditions made

thcreunder.

7. (1) The State (lovernment shall. by notification in the Official
(iazette. constitutc Manipur lnvestment Facilitation Cell (MIFC) under

Director olTrade. Comnrerce & [ndustries (D/TC]l) with other men.rbers

as prcscribcd therein.

(2) The MIF'C shall function as a single nodal coordination and

lacilitation body lbr invcstment proposals in the State and through its

District Project Management Cell (DPMC) to be constituted by D/TCI
at District lcvcl in cach District.

(3) It shall act as a single point of contact lirr investors at the State/

[)istrict lo,cl.

(4) It shall facilitate and handhold support liom project conception to
conlmellcement ol operations including facilitating Clearanccs/ No
Objection Certitlcates (NoCs) liom various Deparhents/ bodies.

(5) It shall process proposals lor State Investment Promotion Council.
the Executive Council and District [,evel Couucil.

(6) It shall nronitor progress of applications and ensure adherence to
timelines under this Act.

(7) It shall idcntily delays and escalatc matters to the competent
authority for resolution.

(8) It shall maintain a dashboard lbr monitoring approvals, delays and

inspections. and relevant records/ reports as may be prescribed.

(9) lt shall perlbrm such othcr f-unctions as may be assigned fronr time
to time.

8. ( I ) l'he State Government shall. by notilication in the Official
(;azette. constitute an Agency to bc known as the Manipur State
Industrial l)cvclopment Agency (MSIDA) under the chairmanship of

Manipur
State

Infraslructure



the Administrative Secretar) ('l (l) rvith represcntativcs lionr thc'

|inance [)epartnrent. Lau' Depaftn]ent. I-and llesources I)cpartntcnt.
MSPDCI-. PllLD. MAIIUI). Nll'('R. Forest antl I:nrt. Skills. Lahour
Iirnploymcnt arrtl [,ntrcplcneurship. I:xcisc. Firc Scrvices and [)ircctor
( lrade. ('onrnrerce and lndustries) as lV|enrber Sccretarr. ('lrairntan ol'
MSIDA ma1' co-opt such olliccrs ol' such other dcParlrrrrrrts,

Aulhorities/ Socictics/ Boards in thc C'ontnrittee. as deenred nccessar).

(l) I-hc Agenci, shall lirnction as the cxclusite nodal agencl lirr
lacilitating ar.rd granting all apptovals and clearanccs lirr Lou' ancl

Mcdiunr Risk Micro. Small and lvlcdiunt l:nterpriscs requircd at the prc-

establishnrent. construction. utility connection, and operational stages

within thc notified industrial areas and industrial parks/Estatcs.

(3) lt shall also act as an exclusive Nodal Agencl f'or granting IPA('on
thc basis of scll--certillcation in regard to establishmenl and

conlmencenlent of'operations ol l.ou, and Mediunr Risk Micro. Srlall
and Mediurn Enterprises sub.iect to payment of applicable lccs, if any.

(.1) All I)cpartments concerned k) accept self--ccrtiflcation lbr the

purpose ol'issuing the rcquired clearanccs lirr IPA('within thc specilied
period.

(5)'l'he Agcncy shall exercise such powers and perlirrm such lunctions
as nray be prescribed by rulcs framcd b1, the SIPC Ji'om liurc to tir))c.

CHAPTER III

Risk-Based Regulatorl' F'ramework

9. ( l) Businesses or Enterprises shall be classilied into Low. Mediunr or

High-Risk categories.

(2) Classification shall be autonratically detennined as pcr the Risk

Scoring Matrix under Schedule l.

10. (l) l,ow Risk and Medium Risk Micro. Small and Medium
Enterprises shall oommence operations on issuance ol' II)AC on

submission ol' aflldavit based sel f--ccrti fi cation.

(2) t-arge and Mega Enterpriscs and all tligh Risk cntcrpriscs

irrespectivo ol sizc ol the enterprise shall requirc mandatory prc-

inspectiorr, prior compliance verillcation and necessary inspcctions.

CHAPTER IV

Filing of lntent and ln-Principle Approval

ll. (l) Subject to compliance with provisions under this Acl. evcr)'
person shall have the right to estahlish and operate an enterprise in the

State.

(2) Cornnrencement on Self'-Certilication:

An1'Low Risk or Mediunt Risk Micnr. Sntall and Mcdiunr Iirrterprises

may commence operations upon issuance of IPAC on filing ol'

I)cr r:lopnrcrrl

Agency

( l\,lsll)A )
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Valid in.
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lntent ( I;( )l).

application alongwith mandatory allidavit based self-certification in
accordance with tho prescribed tbrrnat a1 Schedule-lll on a non-judicial
stamp papcr ol the valuc as notilled and mandatory documents as

Prescrihe\l rhrough the Polral.

12. (l)There shall be no pre-inspection for Low Risk and Medium Risk

Nticro, Small and Medium [interprises for oomrnencement of operation

on obtaining IPA(' lbr an initial period of 3(three) years.

(l)l-herealter. inspections shall be conducted in the following manner:

(i) l.orv Risk l'lnterprises once in every three vears:

tii) McJiunr Risk Enlerprises oncr'in c\er) t\ o )ears.

(i) Notrvithstanding an_v-thing contained in sub-section (l) & (2).
inspections during the atbresaid period shall be conducted only upon a

rccorded conrplaint and with digital authorisation.

(.{) [-arge. Mega and all High risk business shall require prior inspection

and that shall be conrpleted within prescribed timelines as notified.

1-51 No inspection shall bc conducled except lhrough digital assignmcnt.

((r) lnspection procedures shall comply with safcguards specified in
Schedule l.

(7) Multiplc inspeclions shall be avoided through joint inspection
nrcchanisnr. conrposilion ol'uhich shall be as notifled.

l-j. ( I ) Registration shall have lil'etime validitl,.

(2) Annual sell:dcclaration of compliance in form of undertaking as

prescribed shall be flled alongwith documents and applicable lbes as

prcscribed on the I)ortal.

(3) Fresh approval shall be required only upon change in activily or
scale.

l.l. (l) livery entcrprise shall file an electronic FOI containing proiect

details complete in all aspects and payment of prescribed f'ees. on the
Portal.

(2) Acknowledgenrent shall be auto-generated alongwith an FOI unique
ID.

(3 ) Preliminary scrutiny shall be completed within timelines prescribed
in Schedule ll.

15. (l) t.irr applications complete in all rcspect along with Aflldavit-
based Sell'Cenilication in the prescribed tbrmat. free from any material
del'ects and paymcnl of applicable I'ees, IIAC in respect ol' Low and
Mediunr risk Micro. Small and Mcdium Iinterprises shall be granted
u ithin I I (twenty-one) working days as prescribed in Schedule II.

ln-Principle
Approval

Certificate
(IPAC) and

mandatory

clearances.
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(2) In caso IITACI is not gencrated within the timelinc. it shall he deenled
granted. []ntil tbrnral IPA(' is issuccl. deenred approral shall continuc (o

bc in lbrcc.

(3) IPAC shall be valid fbr 3(threc) r.ears.

(4) IPAC shallact as an approval under thc r\cts/ Rcgulationsr, Bl.e-la* s

ol'the Stalc lbr a period 01'3(three) vears iiorn the date of its issuancr:.

(5) IPAC llolder shallbe liable to obtain all necessan applicablc regular
approvals/Clearances witirin tlrree ycars ol' its operatiorrs.

CHAPTER V

Timc-Bound Approvals and Delegation

16. (l) tJpon approval by thc Competent Authorir) undcr rhis Act and
obtaining of regular appnrvals/ NoCs fiont the concerned relevant
departments. IPAC converts into C'ornbined Certillcate which shall be
issued digitally.

(2) Timelines shall be as specified in Schedule II:

Provided that. in the event ol'anv technical lhilure ol'the tbrral
or anv circumstance beyond the control ol'the competent authoril\. the-

prescribed timeline may be extended hy such period as may be
prescribed.

(3) Failure shall result in deemed. subject to the applicant having
complied with all applicable requircntents under this Act and tl.re rules
made thereunder:

Provided that deemed approval undcr this sub-section shall not
apply to I Iigh-Risk projects.

17, (I) Projccts meeting criteria undcl Schedule II may be declared ]rast
Track.

(2) Such pro.lects shall rcceive accelerated timelines and dedicarcd
tacilitation.

(3) Priority sectors as approved by SIPC shall be norified by the
Government.

t8. Approvals shall be considered by SIPC. EC and Dl_(' based on
thresholds specified in Schedule ll.

CHAPTER VI

Penalties, Compensation and Accountability

19. ( I ) Ifthe self'-ce(ilication is fbund false at any stage. a penalt) up to
t5,00,000 (Rupees five lakh) will be charged on rhe Licensee and the
approval may be suspended or cancelled alier hearing by a C'ommittce
headed by the Administrative Secretary (TC I).

L'ortrb inetl

Ccrlillcalc

l ast Irack
Pro jccts.

Delcgation
Based on

ln!cstrnent
Threshold.

False

Atldavit or
Self-

Certification
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(2) h.r case ol- cancellation. the Clommittee ma)/ also bar the enterprise

lbr a period ol'5 (tive) !ears fbr taking anl industrial licence in the State.

(3) Minor non-fiaudulcnt breaches shall be compounded by the

i\uthorizcd Olllcer. u.ho in this case shall be Director ( frade. Commerce

& lnduslries ). Ivlanipur.

20. ( I ) llapproval is delayed be1'ond prcscribed timelines. compensation

shall be payable to the applicant.

(2) Cornpensation rates shall be as specilied in Schedule II.

(3) Recovery shall be allected liom olllcials rosponsible for delay afler
due proccss.

(4) Conrpcnsation will be applicable only undcr nonnal circumstances.

21. Any inspection not in accordance with this Act shall invite

disciplinary proceedings.

CHAPTER VII

Grievance Redressal and Appeal

22. An online grievance system shall be maintained through thc Portal

23. An appeal shall lie befbre the EC within thirty days of any adverse

decision ',vhich shall be disposed of u'ithin thirty days ofreceipt ofthe
appeal.

CHAPTER VIII

Miscellaneous

2{. (l) lhe State Govcrnment may. b}' noliflcation in the Official
Gazetle. make rules fbr carrying out the purposcs of this Act.

(2) Er,cr1 rule rnade under this Act shall be laid. as soon as may be after
it is made. bclbre the [.egislative Assembly ol Manipur, whilc it is in
session. tbr a total period olsevcn days w'hich may be comprised in one

scssion trr in tutr or more succcssive sessions.

(3) Il. bclbre thc expirl ofthe session in which it is so laid or the session

imrnediately tbllowing. the Legislative Assembly agrees in making any

nroditlcation in the rulc or agrees that the rule should not be made. thc
rule shall thercalier havc ef}-ect only in such modified lbrm or be of no
cfiect. as the casc may bc:

I)rovided that an)' such modillcation or annulment shall be

without prejudice lo the validity olanything previously done under that
rule.

25.'l'hc Government may anrend Schedules, by notification. in the
Otllcial Gazettc.

Po\ref to

nrake rules

Power to

amend

Schedu les
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26. Ifany diflicult;, arises in giring clitct to anl ol'tlie provisions ol'
tlris Act. the EC shall nrake a rctircnce to the SIPC uith its

suggestion(s)/ proposal(s) Io rclnor c sucl'r dillicult)(ies) and decision ol'
the SIPC stall be final and binding. suhjtct to notiflcation ol'the santc

in the Ot]icial (lazctte.

27. fhe provisions ofthis Act shall havc clitct notu'ithstanding anything

inconsislent. therew-ith contained in an) Statc law lbr the time being in

lbrce lelating to procedutal approvals. clearanccs. rcgistrati()ns.

inspections or t-acilitation mecltiutisrt.ts. to tlre extent ol sucl.t

inconsistency.

28. ( I ) The Manipur Industrial Single Windou' Clearance Act. 202 I

(Manipur Act No. 9 of 2021 ) is herebl re'pealed.

(2) Notwithstanding such repeal.-

(a) anything done or anv action takcn urrder the said Act shall. irr str

far as it is not inconsistent r.r'ith the provisions of this Act. bc

deemed to have been donc or taken under the corresponding

provisions of this Act.

(b) any approval, pcrmissitln. rcgistration. or clearancc grattted

under the Act so repealed and in fbrce imnrediately beforc- the

commencement of this Act shall continue to bo valid and shall

be deemed to have been issued urrder this Act.

(c) any application. proceeding. or case pending undel the Ac1 so

repealed shall be continued and disposed ofas i1 made under the

corresponding prol isions ol'this Act.

I)()\\ cr [()
lcnlo\ c

d illlcrrlt ics

()rerlidirrg

clli'ct.

llcpea I arrtl

sar irgs.
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SCHEDULE I

Risk Classilication Matrix and Regulatory Treatment

(See sections 4. 5. 6. 9. 10 & 12)

PART A - Risk Scoring Matrix

Sl. No. I)aramete r Ilaximum Score

I

l
l)ollulion Potential 25

I Iazartlous Nlatcrial Ilandling 20

Irirc & Structural ILisk 15

-1 I.ocltion Scnsit ir itr l0

5 I.ahour lntcnsitl l0

6 l)ublic Interlacc )

7

li

Pouer l,oad 5

\'lach ine rv I{isk 5

9 Wastc ('ornplcxity )
'lirta I t00

PAIi,T

a)

b)

c)

PART

a)

B - Categorization based on Risk Score

l.ou, Risk: 0 l0

Mcdiunr Risk: i I -60

I Iigh Risk: 6l 100

(i - Regulatory Treatment

[-orv Risk -- Scll--ce(illcation: No pre-inspection fbr initial three years: random inspection once

in 3 years.

Mc,diunr ltisk - Scll'-ccrtillcationl No pre-inspection: Random inspection once in two years.

IIigh Risk - Mandahr) compliance verificationi mandatory pre-inspection. Annual inspection.

D - Inspection Safeguards

Digital assignmcnt only.

L,pload o1'report within llve working days of inspection.

Video/geo{ag evidcncc to be attached.

Pre-defined checklist to be provided on Portal.

.loin1 inspcction rneclranism to avoid rnultiple inspections.

b)

c)

PART

a)

b)

c)

d)

e)
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SCHEDTILE II

'finrc Bound Appror al and t)clegation F rame ,urork

(See sections 4. 5. 6. 14. l-s. 16. 17. 19and 20)

PARTA- FOI & IPAC Timelines

a) Acknowledgement Immediate

b) Scrutiny s*'en working days

c) IPAC - twenty-one working days

d) Deemed IPAC - On expiry of timeline o1'lwenly-onc working days

e) Deemed approval shall continue until fbrmal IIAC is issued.

PART B - Delegation Thresholds

a) Micro and Small Projects: Up to Rs. l0 Crore By t)LC

b) Mediurn Pro.iects: Rs.l0 - 100 Crore By EC

c) Large Projects: Rs. 100 500 Cr- By SIPC

d) Mega Projects: Above Rs. 500 Cr tlY SIPC

State Governmcnt may revise thresholds by notitication.

PART C - Fast Track Criteria - Timeline will be reduced bv 50% it':

a) Investment is above Rs. 100 ('r.

b) Will generatc employment above 100.

c) Falls within Priority List as indicated in Part-l: of this Schedule.

d) Strategir:/export project.

PART D - Compensation - under normal circumstances only:

a) Up to l5 days delay beyond prescribed timeline Rs.l00/day

b) 30 days delay beyond prescribed timeline - Rs. 200/day

c) More than 30 days delay beyond prescribed tinreline Rs.500/da1

d) Recoverable fiom concerned ofllcial after inquirl by a conrpetent authorit)'.

PART E - Priority List (lllustrative)

I ) F-ood processing

2) Bamboo & fbrest-based

3) llandloom & Textiles

4) Medicinal & aromatic plants and Essential oils
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5) Developnent of Pisciculture / Aquaculture & Processing Units

(r) Tourism/ lico-tourism/ Adventure Tourism and allied services

7) [ lealth sector

8) Games & Spofls sector

9) Hotcls and Hospitality

l0) Setting up and development ofLogistics Park

I I ) Transport including Civil Aviation & Communication

l2) Renewable energl

I 3) l)etroleum. Natural (ias & Bio-l'uel based sector'

l4) Printing and Packaging

l5) Maintenance, Repair & Overhaul (MRO) I-'acilities in Aviation, Surface Transport & Railway
Seclor

l6) Skill Development lnstitutes

l7) Research & Dcvelopment

I 8 ) Setting up of Modern 'lesting Labs/ Diagnostic Centres/ Facilities

Statc Govemment may add/ delete categories in priority list by notification.
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SCHEDTiLE - III
(Sce section l0,l I,15 )

AFFI DAVIT_CTIM_SELF ('ERTI FI('ATI()N

(For commcnce ment and operation of Lon' anrl Mcdium Risk Micro, Lou and Nlctlium

Business/Enterprise under the Act)

I. Shri/Srnt. _ agcd about ycars. son/daughte r/wif'e ol' . rcsidenl ol

Proprietor/Partner/Direclor/Authorized Signatory o1'M/s 

--. 

proposcd to hc

established at 

-. 

do hereby solemnly atfirm and certily as lollou's:

l. That I intend to estabtish and operale the above-mentioned busincss/enlerprise undcr the provisions

of section l0 of the Manipur Right to Business and lnvestment []acilitation Act. 2026.

2. Declaration of Compliance:

2. I . I hereby declarc that the Enterprise shalt comply witlr the provisions ol'the Act and the rttles uradc

thereunder.

2.2. I further declare that the lJnterprise shatl comply u'ith all applicable lau's. rules. regulations. b1-

laws. notifications, orders, and directions issued by compctent authorities fiom time lo timc.

3. Legal Effect and Acceptance of Penall-v:

3.1. I acknowledge that this self-certification shall have legal elftct under the Act.

3.2. ln the event ol'any false declaration. misrepresenlatitxr. supprcssion ol'l'acts. or non-conl pliancc. I

undertake to accept and abide by the penalties as pror ided under section I 9 of the Act.

4. Declaration:

4.1. The statements made herein and docur.nents submitted are true and correct to the bcst ol' m1

knowledge and belief.

4.2. No material lact has been concealed.

Place and date

t)l:l'ONlrN'l'

(Signature)

Name: _
Dcsignation:



l.{

VERIIiI('A floN

I. the abovc-named dcponent, do hereby verify that the contents of this alfidavit are true and correct to
nl'knouledge ancl beliefand thal no materiai lact has been concealed therefront.

I)lace and datc

DEPONtsNT

(Signature)

A TESTAI'ION

(To be attested by NotaryiOath Commissioner)



STATEI}IENI' OF OI}.IECTS AND RT'ASONS

The State of Manipur possesses significant potcntial for industrial groulh.

entrepreneurship. trade. services. and employment generation. However. investors and

enterprises. particularly Micrc. Small and Medium l-.nterprises. continue to lace

procedural delays. multiplicity ol approvals. fiagmented regulatorl systerns. and

compliance burdens affecting ease of doirrg business and timel) implenrentation of

projects. In view of evolving policy relbrms under Phase -ll Compliance Reduction

and Deregulation and the need tbr a more transparsnl. technology-driven. and invcstor-

liiendly ecosystem. the Government considers it necessarl' to promulgate a

comprehensive Act providing a statutory franrcwork for business facilitation and

regulatory reforms in the State.

'lhe proposed Bill seeks to establish a trust-based. digital. risk-calibrated. and

time-bound approval system through sell'-cenilication. deemed approrals. reduced

inspections. and integrated online services. lt flrther provides lbr establisl.rment of

institutional mechanisms Ibr investment facilitation. coordination. grievance redressal.

and accountability. with the objective ofinrpror,ing ease ol'doing husiness. promoting

investment, industrialisation. startups and MSMEs. generating emplo\ ntent

opportunities, and strengthening transparency and el}icient governance in the State.

Ilence. this Bill.

Minister (i/c TC&l)
Manipur



FINANCIAL MEMORANDTIM

As and when the proposed legislation is enacted and broughl inlo operation. therc u,ill

be no additional expenditure liom the Consolidated Fund ofthe State.



MEMORANDUM REGARDINC DELEGATED LE,GISLATION

l. Clause 24 of the proposed Manipur Right to Business and lnvestment

Facilitation Bill. 2026 empowers the State Government to make Rules, by

notification in the Oflicial Gazette. lbr carrying out the purposes of the proposed

Act.

2. Clause 25 empowers the State Govemment to amend the Schcdules 1o the

proposed Bill by notification in the Otl'icial Gazette.

3. Clause 26 provides that. if any difficulty arises in giving effect to the

provisions of the proposed Act. the Executive Committee may make a relerence to

the State Investment Promotion Council (SIPC). with suggeslions or proposals lor

removal olsuch difliculty, and the decision olthe SIPC shall be flnal and binding.

subiect to notification in the Oftlcial Gazette.


